
( Opem court ) 

. CE~"TR,l\.L ADMINISTRATIVE Tf<.IBUNAL 

ALLAHABAD B:::::NCH, .~LLAl-IABAD 

Allahabad this the 11th day of December~ ?...£.2..£ 

C 2.-~ ~ M :- Hon'ble ~r. Justice R.R.K. TrivediL.iY.!.£. 

orginal AFplication No. 118~Mof 2000. 

Hari Dutt Sharma~ s/o Sri Mangal Sen Shar,r1a 

Agaad a·bout 44 years. R/o Qr. No. ' 

Railway West Colony~ Rampur. 

E. 24 

e o P • ~ o • • • • ~ Applicant. 

' 
counsel for the applicant:--3ri A.B.L. Srivastava. 

1. Union of India through the General Manager; 

Northern Ra Ll.wa y , Baroda House• New i)elhi. 

2. The_ Divisional Railway Manager, Northern Railway, 

Moradabad Division, Mora.dabad,. 

3. The Senior Divisional superintendent Engineer (C) 

N. Rly. Morad~bad Division.,. rv1oradabad • 

•••.•••••. Respondents. 

Counsel for l:he r'e sr-ondent s s - Sri Pra she nt, lVia thur 

0 RD ER (oral) 

(By Hon'ble ~r. Justice R.R.K. Trivedi, v.c.) 

By this application under_ section 19 of the 

~ _ .. .... _ 
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: : 2 : : 

Act$ applicant has challenged the order dt. 09.lOoOO 

by wh.i ch the order of his transfer dt. 26 .. 09.00 has bea., 

modified and applicant has been transferred as Junior ·:· 

Engineer from Ra~~ur to Bijnore under the Assitant E1gineer 

Najibabad on the sa~e grade and pay sca~e. Applicant 

har' filed O.Ao No. 1287/2000 in this Tribunal challenging 

his reversion from Secti'on Engineer to Junior Engineero 

After the impugned order of transfer and during pendency 

of this o .A~ O .A .Jo. 1287 / 00 vra s a Ll.owe d by this 
c..~ " 

Tribunal on 21.11.2000. The consequenee.of the order 

pa s se-J by this Tribunal is that the a pp.l Lca nt; .S,tanj 

restored to his position as Section Engineer. In view . . 

of the subsequent development in my opinion respondents 
I . .._,, -~__.v\.M:.-e. M... 

will heve to re-consider to ~~~tter and pass a fresh 

order/ e.ither cancelling the impugned or~er of transfer 

or modify the same according to need of the work and 

change in the status of the apulicanto Sri P~ Mathur 
v-- ._,._ 

could not disputed this position as result {the order 

dt. , 21.11.00 passed by this ~riburial. In the facts end 

circumstances this o.A is allowed. The order dt. 09.lO~OO 

is quashed. Hovre've r , liberty is given to the re~pondents 

to pass a fresh order in a c co r darrce with law. 

2. There w il 1 be no order .:;,_ s to co st s, 
/ 

Vice +cha Lr nan. 

/Anand/ 


